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Review and Annual Report of
i Byl Conprraion f o

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): I beg to lay on the Table
copy each of the following papers (Hindi
and English versions) under sub-section (1)
ofszecﬁcm 619-A of the Companics Act
1956:—

(1) Review by the Government on the
working of the Projects and Equip-
ment Corporation India Limited,
New Delhi, for the year 1975-76.

(2) Annual Report of the Projects and
Equipment ration of India
Limited, New hi, for the year

1975-76 along with the Audited

Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed tn Library. See
No. LT-g32/77).

Notifications under Customs Act,
lgﬁ'q-and Central Excise Rules, 1044

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
gﬂ PATEL): I beg to lay on the

able —.

B

(1) A copy cach of Noufications Nos,
G.5.R. 541(E) and 542(F) (Hindi
and English werions; published in
Gazeute of India, dated the 28th July,
1977, under section 15¢ of the Customs
Act, 19b2, togrther with an explana-
tory mmorandum.{_l’fmd in Library,
See N . LT-933/77].

(RLA copy each of the Notifications
os. G.5.R. 943 and q44 (Hindi and
Etl_'l -d ve:;t::ds bli:hedjin Gazette
of India dated the 2 uly, 197
ilf:ltd under th|:.- (ﬁtnl 1|'E..me?ilg
es, 1044, together with an explana-
tory me&?ﬂﬁum. [Placed in L&Pg.mq.
See N . LT-934/77).

*«COMMITTEE ON PRIVATE MEM-
‘BERS' BILLS AND RESOLUTIONS

Mint TES

SHRI M. RAM GOPAL REDDY
mﬂmbnd : I beg to lay on the Table
utes of the First to Fifth Sittings of the
Committce on Private ' DBills
and Resolutions held during the current
session,

SHRI JYOTIRMOY BOSU (Diamond
Harbour' :Si’,l\mllonk!ln(ll?tpom
matter, t night in the Karnataka House
dinner there was a wiclation of the Guest
«Contral. Order,

MR. SPEAKER: I will look into the
matter. I have not looked into it.
The dinner has already taken place.

SHRI JYOTIRMOY BOSU : Let the
people not get the impression that we are.

MR. SPEAKER : Until Ilook into the
matter, I will not allow it.

SHRI JYOTIRMOY BOSU : Cereals
were served in that dinner, even though
the Delhi Guest Control Order prohibits
the serving of cereals where the number
exceeds 50,

MR. SPEAKER : I am not permitting
him 1o raise it now,

SHRIMATI PARVATHI KRISHNAN
{Coimbatore): I want Lo raise a point of
9rder arising out of yesterday’s proceed-
ings.

When discussing the matter which was
raised bv my coll:ﬁucs Mr, Chmdra'ﬂ:an
and Mr. Rachaiah about the privilege
motion, in re sc to a point raised by
Mr, Ma r you were pleased to

say:

“If the permission has been given, I
will see the records and I will go into
the matter. [ will consult the uty-

peaker. I do not want to encroach
upon his right  But if it is a question

of ruli if the Deputy-§ has
given Ts;txling, the Spaker has a right
to revise it

According to rule 1o:
“The Deputy Speaker nr any other

member competent to preside over a
sitting of the House under the Consti-
tution or these rules shall, when =0

esuding, have the same powcers as the
; when so presiding and all
references to the Speaker in these rules
shall in these circumstances be deemed
to be refcrences to any such person so
presiding."

D e Degaty Speaker Y that iz
iven by t ty er at that time
gltl bcz re&rredrwm At that time there
was no Speaker. That was the interru-
um period. Surely in him vested all
the powers that the § r has. To sa
that a ruling given by him can be
or revised I'find it very difficult to
because, then, the Deputy-Speaker will
have no function expect to aanc:nuct the
P ings. Depury-Speak the
t have given rulings and these rulings
E:.\ﬂ.‘ been upheld, and we have been
ingB many of these rulings. Therefore,
fo like you to examine that once
. Otherwise, the position ia rather




239 PMB, Comm Minutes AUGUST 5 1877 Damage to N.E. 246

MR SPEAKER . Poasbly I had not
made mysell clear on that pomt I am
clanfying the matter.

So far as perousvion given n a parucular
matter 15 concerned, no other person can
revise 1t because the permuission has been
already given by the presiding oflicer

S50 far as the ruling 1s concerned, in
that particular case that ruling 1s binding
Another person cannot revise it But the
Speaker may not take it as 4 precedent
for other cases but 1n that particular rase
he cannot revise the ruling because 1t 1s
binding

SHRI KANWAR LAL GUFTA (Dell
Sadar) On a prnt of order We are dis-
cusung the White Paper on Monday, and
that Whate Paper i based on the Re port of
the Dass Commattee We have received
4 copy of the White Paper, but we have not
received a copy of the Report of the Daw
Commuittee So, may I request ¥ u to ank
the Govurnment 1o supply us a copy of
the Dass Commitiee’s Report

SHRI JYO! IRMOY BOSU We dis-
cussed it m the Busuniw  Advisory
Comuuttee and of 1 ruomber a right,
wt were aswured that the Dass Commutuo e’y
Repoit would be made av ulible m sulh
cient numbers If 3t has not  been
done, 1t Should be done now

MR SPEAKFR We have alrcady
written to the Manmtry fin the Dass Com-
muttee s Report, and we are hoping to et
it As soon as we get, we wall  distribute
it

PROF P G MAVALANKAR (Gandhi-
nagar) By lomoiow

MR SPEAKER : On Monday,

PROF PG MAVALANKAR If we
do not get the Report by  tomwrow, how
are we to speak on Monday ?

¥
MR SPEAKER Wi will try to get

PROF PG MAVALANKAR 1 By
tomorrow afiernnon at least

+ gwew (F@frar) o s
e, ¥EA F  9RM  =E TEEY
Y foi wrewT fasr w7 & W
W 98w IW AT AT FA@ |

MR SPEAKER : Call Attention,
Shn Gyaneshwar Pramad Yadav

SHRI JYOTIRMOY BOSU : When
are you giving me permission ?

Rly due to Soil Erosion (CA)

MR SPEAKER : I have alrcady
called Mr Yadav
Shr Jy tiem 'y B su: I would like to
kn w, s thet I can bePersent.

MR SPEAKER : About what ?

SHRI JYOTIRMOY BOSU : About
the notice under 377 that I have gwven.

Mr, SPEAKER : That will be tomorrow,
not today

SHRI JYOTIRMOY BOSU . Why not
today ?

MR SPEAKER Not today,

12 36 hres.

CALLING AITENTION TO MATTER
OF URGLN1T PUBLIC IMPORTANCE

Apprehension of damage to North
Eastern railway line due to soil
erosion.
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